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J2 ?Y'- 	pPLICiNT(s) - - - 
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_RS.Eji(i_ 

• 	 ,.thjocate rur the applicant. 

	

' .ic 	LJA 

• dvuocatC for the Respondents. 

- 	 -_ 	 -. 
-.None for the applicant. 

Mr.A.Koudhury AddlC.G.

%66is
present f\the applicant. 

List fordmission on 2 
• 	 / form "?!ilicatjo1 	

. 
• 	 Cl. p 

50/. 	•• 	1 
JPO.L.'c 

	

Ditted 	
0 

21-6-96 	None for the respondent 

At the equest of 	qdla  

case is adjourned to 26-3-96 

26.6,961 	Mr M.Chanda for the appli- 

	

• . 	 , cants. Mr S.Ali,Sr.C.Q.S.c for th- 

respondents. 

	

- 	 Heard Mr Chanda for admissi 

•, Perused the contents of the appli 
cation and the reliefs sought. 

• 	 Application is admitted. Issue 

notice on the respondents by regi 

tered post. Written statement. wit 

	

P 7t 	 in six weeks. 
I 	 • 	 List on 5.8.96 for written 

:Statement and further orders. 

• 	 Pendency of this O.A. shall- 
not be a bar for the respondents , 4Y 

to regularise the service of th 

• applicants in the some manner as-

grantes1m11ar1y situated emp10-

yees. 

4 Al 

	

pg 	 Member 



100/96 I .. 
2.5 .8.96 	Mr M.Chanda for the applicant. 

Mr S.Ali,Sr.C.G.S.0 for the respondens 

	

914A 	 Written Statement has not been 

submitted. 

%- 	'.-- 	 List on 28.8.96 for iritten state- 

,merit and further orders. 

Member 

pg 

5 ,•• 	 . 	 . . 	 . 	 , .. 	 S.  

. 	 . 	 . 	
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. 	 28.8.96 	Written statement has not been submitted. 

List for written statement and further 

order on 19.9.96. 

Member 

trd 	
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. . 	. 
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19.9.96 	. Learned counsel Mr M. Chan 	for 
-/ 

	

	 the applicant. Mr S. Au, learned Sr.C.G.S.C.,for 

the respondents seeks time to submit written 
• 	 L S 

- 	statement. • 	* 	
. 

e'JA1.S 	L_ qrV' ' 	 List for written statement and further 

nrders on 15.10.96. 

Mem er 
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5 	
15.10.96 	Mr. J.L.Sarkar for the applicant. 

tiØ 	'i 	
• 

	

respdndents. S.Ali, 

	Sr.C.G.S.C. 	for 	the 

Mr. Mi seeks time to file writte 
/ 	. 	 statement. 	. 

List for written statement and furher 
A• 	 order on 28.11.1996. 

Membá* 
trd 
	. 	 . 	

S 
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O.A.No. 100 of 1996 

	 a 	I 

28.11:96 	 Written statement has not been submit. 

List for written statement and further 

orders on 18.12.1996. 

I 
tL 9,OI-41C (-n C.OflV )n C, W. cbi 

Membr hibj 	be& t-orttdIh, 
,r.:f Tkod 
	

trd  

iippCairdS /')l cA 100J9t, 

1i 	 'n- 	J& rtL5LeJ -€ Cp1- 

'• S 	 2 96 
tjko 	 OSJZA 	

ana for the applicants 

Mr. 	S.Ali, 	Sr. 	C G S C 	for 	t G.jL J qfl4flt 	1 $;mr 1tv- 	 respondents. 
Pd 	

- 	 Written statement has not been submjttec 

	

? 	 List for hearing on 9.1.1997. In ti 
meantime the respondents may submit writtE 

• 	 statement with copy •to the counsel of U- 

opposite party. 

9197 	 Learned counsel Mr.J.LSarkar 

.• 	 for the applicant. Mr.S.Ali, 

/ 	 for the respondents. 

Written statement has not been 

	

/ JV- 	 submitted. 
• • 	 List for written statement and 

further orders on 4-297. 

Mnber 

i) 	 /,2 

4.2.97 	 Mr J.L. Sarkar, learned counsel for 

the applicant, is present. Mr S. Ali, learned Sr. 

C.G.S.C., prays for further extension 0ç  tLme. 

jJ 	

Several adjournments have been given. For the 

ends of justice, however, we grant one week 

time as a last chance. No further time will be 

granted. 

'V1 	 List-it on 14.2.97. 

- Member 	 Vice Chairma 

I nkm 
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1402.97 
	

On the prayer of Mr.S.Ali, 

Sr,C.G.3.ca further two weeks time 

is extended from to-day to submit 
written statement. If no written 
statement is filed,, this case will 
be heard without 	itten statement 0  

List for order on 28-2-97, 

Member 	 Vice..Chajrman 
un 

28.2.97 Mr S. Au, learned Sr. C.G.S.C. prays 

for further extension of time to file written 

statement. The' order sheets indicate that several 

adjournments have been granted. We are not inclined 

to grant any further adjounment. 

List the case for hearing on 23.4.97. 

Viaia >  

3 7' 

A 

/ * 

19.3.97 	In the written statement to the Original 

application No. 100 of 1996 the respondents have 

stated that the service of the ajplicants ha.ve 

been regularised except Si. No. 6. In view of the 

statement made in the written statement the O.A. 

may, be disposed. Call for the Original 

Application. 

nkm 

Member 	 Vice-Chairman 

I: 	
trd 
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0.A. No. 100 of 1996 

19.3.97 	
Heard Couns;of bath the sides. Judgemerit 

delivered in the open Court. The application is 
disposed o1f. No 'order as to costs. Judggement ' 
contain in separate sheets. 

Netnber 	
V1ce-Chairn 

trd 	 ' 
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GJ;.H.TI3 

C.A. No. 100 of 1996 

).a±? C'i c'ecjsjon 19.3.1997 

Shri tJttam Nath and 11 Ors. 	 PETITIONER(S) 

- Mr. J.L.Sarkar with Mr. M.Chanda 	 ADVOCATE FOR THE 

PET IT IONER (S ) 

VERSUS 

RESPONDNT(S). 

Mr. S.A1i., Sr. C.G.S.C.. 	
ADVOCATE FOR THE 

BESPOI\EENT(S) 

THE HON'BLE JUSTICE SHRI D.N.BARUAH, VICE-CHAIRMAN. 

THE HON'BLE SHRI  G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 
/ 

I. Whether Reporters of 1oc1 papers may be a liowed 
to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the Judgement is tobe circulated to 
the other Benches? 

Judgement delivered byHo&ble Vice-Chairman. 

\ 

( 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

• - 	Original Application No. 100 of 1996. 

Date of decision : This the 19th day of March, 1997. 

Hon'ble Justice Shri D.N. Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, Administrative Member. 

Shri Uttam Nath and 11 Ors. 
Son of Sri Siva Ram Nath, 
Village-Balai Bill, 
P.O. & P.S. Changsari, 
District-Kamrup, 
Assam 	

.. . .Applicants 

By Advocate Mr. J.L.Sarkar with Mr. M.Chanda. 

-versus- 

Union of India 
Through the Secretary, 
Government of India 
Ministry of Defence 
New Delhi. 

Additional Director General of Staff Duties 
(SDGE), General Staff Branch, 
Army Headquarters, DHG, 
P.O. New Deihi-ilO011. 

Administrative Commandant, 
Purv Kaman Mukhyalaya 
Headquarters, Eastern Command, 
Fort William, 
Calcutta-700021. 

Administrative Commandant, 
Station Headquarters, 
Rangiya, 
C/o 99 APO 	 Respondents 

By Advocate Mr. S.Ali, Sr. C.G.S.C. 

ORDER 

BARUAH J. (v..C.). 

In this application, the applicants have 

prayed interalja for regularisat ion of their services in 

the pay scale of Rs. 750-940 per month with all 

consequential service benefits including monetaj -y with 

immediate effect in the cadre of Conservancy Sa4aiwala 

under Station Headquarter, Rangiya and also for further 

direction 

/ 

I 
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direction to pay minimum of the pay scale with effect 

from August 1994 till the services of the applicants are 

• 

	

	 . regularised and also for other appropriate orders. The 

facts for the purpose of disposal of this application are 

The applicants are employees of the Regional 

Station Headquarter, Rangiya as Conservancy Safaiwalas. 

• 	 They have been working on- various dates commencing from 
	11 

- 1975 till .1993. Though they have been working for such 

long time their services have not been regularised till 

date. Hence the present application. 

'According to the applicants the services 

rendered by them are of permanent nature and they are 

entitled 	:to 	be 	regularised 	in 	their 	service• 

WritteWstatement has been filed after expiry of the time 

allowed and therefore the respondents have filed an 

application for acceptance of the written statement. In 

para 2 of the written -statement the respondents have 

stated that they have been regularised in their services 

except the-applicant No. 6. Applicant No.6 is overged by 

14 years. Mr. J.L.Sarkar submits that a Separate 

application is pending before this Tribunal. Therefore 

we do not pass any order in respect of respàndent No. 6. 

As the main grievance of the other applicants have been 

accepted by the respondents it is for the respondents to 

• consider- whether the consequential benefits, such as the 

monetary -as claimed by the applicants sould be given or 

not in the, light of Judgement and order passed by this 

Tribunal in similar other cases. 

In view of the -  above, we dispose of the - 

application with direction to the respondents tç consider 

whether the present applicants are entitled to get the 

other 	benefits as - claimed in the application. The 

respondents shall consider the same in the light of the 

.decision 
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decision of the Tribunal passed in O.A. No. 228 of 1993. 

This may be done as early as possible at any rate within 

a period of two months from today. 

With the above observations the application is 

disposed 	of. 	Considering 	the 	entire 	facts 	and 

circumstances of the case we do not make any order as to 

costs. 

trd 

A 

(G. L. SANGLNE) 
Administratjje Member 

Q~~L~ 
(D.N.BARUAH) 

Vice-Chairman 



IN THE CENL'R?L ADMINISTRATIVE TRIBUNAL 

1 
	 GUWAHATI BENCH 
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Sri Uttam Math & Ors. 
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1. 	Pazticulars of the App1icants 

1 • Sri Uttam Nath, 

5on of Sri Sjva Ram Nath, 

VIllage- i3alai Bill, 

P.O. & P.S. Changsari, 

District_ Kamrup 

Assam 

Sri Bharat Chandra Das, 

Son of Sri Ganga Ram Das, 
• 	

Village Jera Kahra, 

P.O. Jera Kahra, 

District_Kamrup 

Assam 

Md. Monir All, 

•Son of Nd. Fazar All, 

Village-Dora Kahara, 

P.O. Dor'a Kahara, 

P.S. Kamalpur, 

District_Kamrup 

Assam 

Sri Deben Chandra Rajbanshi, 

Son of late Kali Charan Rajbanshi 

Village Boragog, 

P.O. Dorakahara, 

District_Kamr&jp 

Assam 
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5. 	Sri Meghnath Karmakar, 

Son of Sri Ganga  Karmakar 

Village-Balahati 

P.O. Dorakahara 

P.S. Kamalpur 

District Karnrup 

Assam 

	

. 	Sri Timal 

Son of Sri Bangla Dhubi, 

Village -Changs an 

P.O & P.S. Tamulpur 

Djstnict..Na1banj 

Ass am 

	

7. 	Sri Krishna Das 

Son of Sri Bati Ram Das, 

Village Dimilapar 

P.O. & P.S. Tamulpur 

District-Na ibari 

Assarn. 

	

8 1 	Sri Putul Das 

on of Sri Soneswar Das 

Village Dimilapar 

P.O. & P.S. Tamulpur 

District Nalbani 

Ass am 

9. Sri Phunu Barman 

Son of Sri Shandra Barman 

illage-Borkhopa 

P.O. & P.S. Tamulpur, 

Distnict-Nalbani 

As sam 

- --- 	 - 
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O. Md. Habibur Rahman, 

Son of Md. Taher A1 

Village Borkukuria, 

P.O. & P.S. Rangiya 

Dj5 trict-Kamrup 

Assarn 

11, Sri Madan Chandra alita 

V1l1age -Barangt, 

P.O. )arhati,p.s. Kaya, 

L)2.s trict-Kãmrup 

12. 'Sri Keshab Das 

Son of Sri Manglu Das 

Village No. 1 Nakul 

P.O. Rangiya, P.S. Rangiya 

DistrictKarnrup 

Assam 	 ........ pp1icants 

-versus- 

Union of India 

Through the Secretary, 

Govt. of India, 

Ministry of Defence 

New Delhi 

Additional Director General of Staff Duties 

(SDGE),eneral Staff Branch 

Army Headquarters, DHG, 

P.O. New Delhi-110011 

a' 
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Administrative Commandant, 

Purv Karnan Mukhyalaya 

Head Quarters, Eastern Command, 

Port William, Calcutta-700021 

Administrative Commandants, 

Station Headquarters, 

Rangiya, 

C/o 99 APO 

Particulars - 

This application is made for a direction on the 

respondents to regularise the services of the applicants 

in the pay scale of Rs. 750-940 per month with all conse-
service 

quential/benef its including monetary benefits with immediate 

effect and also pray for a direction to pay minimun of the 

pay scale to the applicants till regularisatjon. 

Jurisdiction 

That the applicants declare that the subject matter 

of this application is within the jurisdictjon of this 

Hon'ble Tribunal. 

	

5, 	Limitation 

That the applicant further states that the appli-

cation is filed within the prescribed period by the Central 

Administrative Tribunals Act, 1985. 

6. 	Facts of the case 

The all the petitioners are citizens of India, as 

such they are entitled to all the rights and privileges 

fr 



no 

guaranted by the Constitution of India. All the petitioners 

are employed as Conservancy Safaiwalas under the 3tation 

Headquarter, Rangiya (Assam) on different dates since 

1978 onwards. All the applicants are working in the 

Ministry of Defence. They were employed on daily wages 

basis at the rate of Rs. 30.20 per workThg day on No Work 

No Pay basis. The applicants are entrusted with the work 

of grass cutting, safai, gardening, plantation, loading-

unloading of rations despatch work in office. Be it stated 

that Army camps are situated at Tamulpur, Rangiya, Changsari 

angiya and Tamulpur. All these three camp are occupied a 

few acres of land and all the Conservancy Safaiwalas are 

engaged for maintenance of these three big camp areas and 

also for other routine nature of regular works. 
- 	4 	 D 

6.2 	That all the applicants are working in this Army 
91- 

Establishment on casual basis as Conservancy Safaiwala 

for years together but they were being deprived from service 

benefit, pay scale, dearness allowance, house rent, medical 

allowance/faciljtes and other service benefits such as 

pay for holidays and different nature of leaves where as 

regular employees of the Army establishment throughout the 

country being similar nature of job are getting regular pay 

scale of Rs 750-940/-. per month plus other allowances 

admissible from time to time to the civilian defence regular 

employees of Class IV category, Non payment of regular 

salary and other allowances and non regularisation of the 

services of the applicants are highly discriminatory, 

illegal and unfair labour practice and also violative of 

Article 14 and 16 of the Constitution of India, 

Lato.- d4 
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6,3 	
That the applicants beg to state that they were 

engaged on differnt dates since 1978 onwards. All the 

applicants were engaged in different units/Divisions under 

the 5tation Headquarters, Rangiya and they are also engaged 

in different regular nature of routine works under the 

Adnilnistrative Commandant, Rangiya. There was no allegation 

regarding the performance of the applicants, but the respon-

dents has all along deprived the petitioners their legitimate 

claims of pay scale and other regular service benefits. 

6.4 	That the applicants beg to state that they have 

acquired a legal right for continuing the service as well 

as they are also entitled for regularisation of their 

services from the date of their initial appointment in view 

of the long past service and Particularly when the existing 

vacancies are there for Safaiwala/Conservancy. Therefore, the 

Hon'ble Tribunal be pleased to direct the Respondents to 

regularise them with immediate effect with all consequentie 

service benefits including monetary benefits. 

6.5 	That the applicants beg to state that Safajwala/ 

Conservancy working in the State of Arunacha]. Pradesh under 

the same department have been appoInted on regular basis 

immediately after their absorption on Casual basis in the 

initial stage. Be it stated that in the State of Arunachj. 

Pradesh Safai%walas were given regular pay scale whereas in 

the present establishment the applicants are treated as 

Casual Safaiwalas even after long period of service they have 

rendered, 



C' 
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Therefore, the applicants has come under the 

protective hands of Your Lordship to protect their 

service interests and benefits and it is a fit case 

where Your Lordships interference is necessary for the 

cause of justice. 

	

6.6 	That the applicants submit that they wexe are 

working for more than 240 days in the establishment in 

each year and performed their duties regularly, sincerely 

and without any bmish from any corners. Be it stated 

that as per circular of the Govt. of India, Casual Vorkers, 

who had completed 240 days of work in two subsequent years 

are entitled to be regularised in Group IDI posts. ThereforE-

all the present applicants are entitled to be regularised 

in service bu the Respondents arbitrarily denied regula-

risatiori of their services which is illegal, unfair 

and discriminatory. 

	

67. 	That there are Administrative instructions 

issued by the higher authorities under the following 

letters quoted hereunder : 

1 1 	0-3144 Eastern Command GS/SD Fort William 

under File No. 4022/G, Calcutta dtd. 23.8,93 

2221/4/QS(SD) HQ. 51 Sub Area dt. 20.8.93. 

under file No. 4022/G, Eastern Headquarters. 

0-3160 HQ 51 Sub-Area dated 14.8.93 under 

file No. 4022/G, Eastern Headquarters, 

0-3141 HQ. Sub Area under ile No. 4022/G 

Station HQ. 

2221/4/C/GS(SD) Sub Area dated 7.8.1993 

0-3135 HQ.51 Sub Area dated 2.8.93 



\ 

WE 

0-3126 FIQ.51 Sub Area dated 27.8,93 

0-3104 HQ.101 Area dated 28.8.93 

	

9, 	0-3171 HQ.51 Sub Area dated 23,8.93 

	

10. 	c/60249/SIXB GS Branch Army Hqr. 

The above quoted letters were regarding regularisatiori of 

the casual workers and their conditions of service, there-

fore, the Hon'ble Tribunal be pleased to direct the Respon-

dents to produce all these letters before the Hon'ble 

Tribunal. Be it stated that as per circular of Govt. of India, 

casual workers, who had completed 240 days of work, in 

tto subsequent years are entitled to be regularised. in 

Group 'D' posts. Therefore, all the present applicants are 

entitled to be regularised in service. 

6.8 	That the applicants beg to state that the service 

records of the applicants are being not maintained properly. 

Applicants engagement, work allotment and .break in service 

are being done on verbal orders. No formal orders of enga-

gement are being issued to the individual applicants, Be 

it stated that all the applicants were initially engaged 

through local Employment Exchange. The Respondents had 

issued temporary pass where detail particulars of indivitual 

app1jcajts are furnished. Initial engagement of all the 

applicants were for 2/3 months and on each occasion there is 

an a-rtificjal break in service to deprive the regular service 

benefit of the applicants. Be it stated that the nature of 

work for which the applicants are employed is permanent 
be 

nature. Therefore, applicants are legally entitled to/regula- 

rised with all consequential service benefits from the date 

of their initial engagements. 
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Few photocopies of temporary pass and other 

documents are annexed herewith as Annexures 1 to 

for kind perusal of the Hon'ble Tribunal and other copies 

may be produced at the time of hearing. 

11 
	

lc2.6.9 That the applicants beg to state that they are 

being paid wages far less than the minimum pay, payable 

under the pay scale applicable to the regular employees 

belonging to corresponding cadres, since the applicants 

belong to the category of casual labour and were not being 

regularly employed, they are entitled to the same privi-

leges which the regular employees are enjoying. Therefore, 

in the instant case the applicants are subjected to hostile 

discrimination. India is a socialistic Republic It implies 

the existence of certain important obligation which the 

State has to discharge. The right to work, to right to free 

choice of employment, the right to just and favourble 

condition of work, the right to protection against unemploy-

ment, the right of every one who works just and favourable 

remuneration ensuring a decent living for himself and his 

family, the right of very one without discrimination of any 

kind to equal pay for equal work, the right to rest, leisure, 

reasonable limitation on working hours and periodic holidays 

with pay, the right to security of work are some of the 

rights which have to be ensured by appropriate legislative 

and executive measurs, 

6.10 	That this Army Establishment was set up under 

Station Headquarters, Rangiya, before a decade and a large 

number of civilian, technical and non-technical employees 

are recruited in this establishment on permanent basis, 

in the regular pay scale since it inception. Therefore, 
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there cannot be any difficulty one the part of Adrninis-

tration to regularise the service of the applicants and 

to pay minimum of the pay scale in the scale of Rs. 750/-

to 940/- per month. 

6.11 	That your applicants beg to submit that they are 

working in this Army establishment as civilian Casual 

worker for vary long time and thereby €hey have acquired a 

valuable legal right for regularisation of their services. 

The Particulars of their services are furnished below. : 

- 

Si. No. 	Name 	 Year of Initial 
engagement 

1 	Shri Uttam Nath 

2 	Shri Monir Mi 

3 	Shri l3harat Ch. Das 

4 	Shri Meghnath Karmakar 

S 	Shri Reshab Das 

6 	3hri Tim&n 

7 Shri Phunu Barman 
8 Shrj Krishna Das 

9 Shri Putui Das 

10 Shri Habibur Rahman 

11 Shri Madan Ch. Lakita 

12 Shri Deben Raibanshi 

1978 

1975 

1980 

1980 

1978 

1965 I-Iathigarh Brig. 

Jan. 1993 

March 1993 

Jan. 1991 

20.4.92 

Oct. 1992 

1983 

Therefore after working such a long period the applicants 

have qcquired a legal right for regularisation of their 

services, like other regular safaiwalas. 

av~_ C,4 , ak- 
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6.12 That your applicants beg to stEtte that a large number 

of similarly situated casual Conservancy Safaiwalas, who 

were working under the Station Headquarter, Rangiya, under 

the Administrative Corr'mandant, approached this Hon'ble 

Tribunal for regularisation through O.A. No. 228/93 (Saifuddin 

Ahrned and 47 Ors. Vs. U.O.I & Ors), O.A. No. 264/93 (Sri Nripen 

Das & Ors. Vs. U.O.I. & 'rs) and O.A. 265/93 (Sri Issa Au 

& Ors Vs. U.O.I & Ors). ll the cases were contested by the 

respondents. However the Hon 1 ble Tribunal after hearing 

the arguments of all those cases, was pleased to allow the 

cases with a direction to regularise the services of the 

applicants and also directed to pay minimum of the pay scale 

with effect from August, 1994 in the case of O.A. 228/93, 

decided on 28.7.94, Similar direction also passed in O.A. 

264/93 decided on 5.9.95 and O.A. 265/93, decided on 

with the similar direction of regularisation and also with 

a direction for payment of minimum of the pay scale till 

regularisation. After the aforesaid Judgements and Orders 

passed in those cases, the respondents have implemented the 

same and all those casual Conservancy Safaiwalas now regu- 

larized after obtaining necessary senction from the Headquarter,  

New Delhi. The present applicants repeatedly approached there-

after for extension of similar service benefits to them but 

the respondents remain silent over the claim of regular 

service benefits in respect of the present applicants. Finding 

no other alternative, the applicants also submitted a Lawyer 

Notice dated 29.4.96 for extension of similar service benefits 

to the applicants. It was stated in the said Lawyer Notice 

dated 29.4.96 to extend the benefit of minimum of pay scale 

of Rs. 750-940 w.e.f. August 1994 and also to regularise the 

services of the applicants within a period of 1 month, failing 

l&i4- La,t 
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which they would approach the appropriate forum for 

redressal of their grievances, In this connection it 

may be stated that, in every month the present applicants 

losing the benefit of regular pay scale, as well as other 

service benefits. Be it stated that many of the senior 

to the applicants of O.A. 228/93, O.A. 264/93 and O.A. 

265 of 1993. Therefore all the applicants are entitled 

the benefit of minimum pay scale w.e.f August, 1994 on 

the ground that they are also performing similar duties 

and responsibilities. Ir this connection it may also be 

stated that the benefit of regular pay scale is denied to 

the applicants only on the grounds that they did not 

approach this Hon ble Tribunal which is discriminatory 

and violative of Article 14 and 16 of the Constitution 

of India. 

Acopy of the Lawyers Notice dated 29.4.96 

and a copy of the Jt.idgement & order dated 5.9.95 

passed in O.A. 264/93 are enclosed as Annexure  

respectively. 

6.13 That this application is made bonafide and for 

the casue of justice. 

7. 	Reliefs prayed for : 

Under the facts and circumstances stated above, 

the applicants prayed for the following reliefs : 

1. That the respondents be directed to regula-

rise the services of the applicants in the 

pay scale of Rs. 750-940 per month with all 

- 	-- 	.'-- 	 - -- 
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consequential service benefits including 

monetary benefits with immediate effedt, in 

the cadre of Conservancy Safaiwala under the 

Station Headquarter,Rangjya, 

That the respondents be directed to pay 

minimum of the pay scale in the scale of 

Rs. 750-940 per month with effect from August 

1994 till the services of the applicants are 

regularised in the cadre of Conservancy Safaiwala 

To ppss any other order or orders as deemd fit 

and proper under the facts and circumstances 

stated above. 

COSt.f the case s  

The above reliefs are prayed on the following 

amongst other tr 

- 

1, 	For that the applicants having worked for 

a considerable long period i.e. ranging from 

4 to 21 years of service 1  therefore they are 

entitled to be regularised in the category of 

Calss-IV staff in the existing vacancies. 

2. 	For that equal pay for equal work is a well 

settled principles of law and the applicants are 

being entrusted with the regular, routine nature 

of Class_IV categories work, therefore they are 

entitled regular appropriate pay scale of C1aSS-IV 

category employees. 
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For that the applicants have become overaged 

for other employment. 

For that Army Establishment was set up more 

than decade in Rangiya, Assarn. 

For that they have gathered experience of 

dIfferent work in the said establishment. 

For that the names of the applicants were 

sponsored through local Employment Exchange 

and existing vacancies are there in the Army 

Establishment. 

For that the nature of work entrusted to the 

applicants are of permanent nature and therefore 

they are entitled to be regularised. 

For that the applicants working as Casual 

workers for several years in the same Army 

Zf Establishment, therefore, they are legally 

entitled to be regularised. 

For that the applicants have got no alternative 

means of livelihood. 

109 For that the Central Government being a model 

employer cannot be allowed to adopt a differen- 

tial treatment as regard payment of wages to 

the applicants. 

	

11. 	or that the applicants are equally circumstanced 

like the applicants of O.A. 228/93, 264/93 and 

O.A. 265/93 therefore denial of regular service 

benefits to the applicants are violative of Arti-

cle 14 and 16 of the Constitution of India. 

,0,9,~X 
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For that there are existing vacancies of 

0onservancy Safaiwalas under Station Head-

quarter, Rangia. 

8. 	Interim Reliefprayed for : 

During the pendency of this application the appli- 

cants pray for the following reliefs : 

That the respondents be directed not to 

terminate the service of the applicants till 

final disposal of this application. 

That the respondents be directed to pay 

minimum of the pay scale to the applicants 

in the pay scale of Rs. 750-940 per month. 

The above interim reliefs are prayed on the grounds 

explained in paragraph 7 of this application. 

The applicants declare that there is no remedy 

under any rule and the Hon'ble Tribunal is the only 

remedy. 

The applicanta further declare that they have not 

filed any other application on this subject before any 

other Tribunal/Court. 

Details of Postal Order : 

Postal 0rder No. 

Date of Issue 	 • 

Issued from 

Payable at 	 : Guwahati 
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Details of IndZes 

An Index containing the d'etails of documents is 

enclosed. 

List of enclosure 

As per Index. 

Cao,  Ct 1,0 - 

-r 
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V E P. IF I C A T I ON 

I,Sri Uttam Nath, Son of Sri Siva Ram Nath, resident 

of Village-l3alai Bill, P.O. & P.S. Changsari,DistriCt-

Kamrup, aged about 34 years do hereby declare that 

the statements made in this application are true to 

my Jcnowledge and belief and I have not suppressed any 

matetial facts, and I have been authorised to verify 

the statements made in this application on behalf of 

other 	tW applicants. 

I t  Sign this verification on this the Jt7- day 

of June, 1996 

Signature 

(i77A/t cit A4T4) 
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Annexure- I 

Persona 

Name in 

Height 

Name of 

Type of 

Visible 

1 No. Njl Pass No, 28/91 

Pull Shri Uttam Nath 

- 5' 8 11 - 
 

Installation - Stn Hq. Rangiya 

Tmp - Casual Consy.  Ctaff 

IdentificatIon Makk 

/ Photograph / 

with Seal 

Signature of 
• Issuing Officer 

Dto,  18 Mar 94 

One black male in 

the RT Cdbor back 
 

Signature/Left Thumb Impression 

Sd/- Uttam Nath 

Valid upto 

30th Jun 
94  

30th Sep 94 

In lieu of IAFZ 3050 

Temporary Passes : Consy/Sfwla 

16 	Min of Def this pass/Iden card is the property of 
the Govt. of India and must be surrendered on 
termination of ernp or on tfr. 

It is NOT tfr and relates only to the person 
describe and for insti issued. 

To protect'it against damage and faciliate its 
recovery if lost it should be carrix±xx. 

Impersonation of the auth bearer of this docu or its. 
bearer of this docu or its dstr alteration or tfr 
to another per are penal offthces, 

The loss of finding of this should be reported..... 
(o be filled up by issuing authority). 

Service Civ pers already in possession iden card with 
photographs need NOT have another photograph on the card. 
This may be issued to CIVIl Govt. Servant not paid from Def 
Estimates who who are on temp duty and not In possession of 
an iden card. A photograph will then to affixed to this 
docus. 



Annexure- 

Personal No. 110/93 

Name in Pull : Shri Madan Ch. Kaljta 	/PHOTOGRPH/ 

• 	 eight : 	 5 0 	5 11 - 

Name of Installation : Stn HQ Rangiya 
Type of Emp : Consy Safwal(Temp) 

Visible identification mark : - 

(a) 	One cut mark below the joint 
• 	 ofRthand 

S Signature -of Issuing Officer 

- 	 Dt. 	11 Jan 
95  

Valid upto Signature of 
- 

31 Mar 95 Security Of fr 

Ii 
In lieu of IAFZ 3050 

Temporary Pases Y Consy/Sfwaa 

Mm of Def this pa;s/Iaen card is the property of the 
Govt of India and must be Surrendered on termination 
on emp or on tft. 

It is NOT trf and relates nly to the person describe 
and for inst3. issued. 

T0 protect it against damage and facilite its 
recovery if lost it should be carri, 

Impersonation of the auth bearer of this docu or its 
bearer of this docu or its sestr alterctjon or tfr 
to another per are penal offeces. 

The loss of finding of this should be reported 
(To be filled up by issuing authority). 

Service Civ pers already in possession iden card with photo-graphs need NOY have another photograph on the card. This may 
be issued to Civil ovt. servant not paid from Def Estimates 
who are on temp duty and not possessjo of-an idn card. A 
photograph will then to affix to this docus. 	 - 



Annexure- 

Station Nukhyalaya 
Station Headquarter 

3 004/I/Q9Emp) 

Shrj Phunu Bamrrnan Son of Chandra Barman 
P.O. Tamulpur P.S. Tamulur 
istrict_Naibari (Assan 

APPOINTMENT OF CONSY/SFTLS AT DAILY 
WAGES BASIS (cASUAL I2BoUR) 

	

1. 	You are hereby. employed in the Headquarte5 for the 
subject post at daily wages basis (Casual Labour) 
Wef I May to 29 Jul 93 for the period of 89 days 

• 	 2. 	
Your aervice will be terminated any time in case of ,  any adverse report without notice. 

	

3. 	
Terms and COfldjtjn8 of your service will be governed 
under the provisions of 'ovt. of Inida Min of Def ,  letter No. 

83482/Ec/G/org/4(cj) (a)/11004/ D (CIV_II) dated 24 Dec 73. 

Sd/- -Illegible 
Colone i 
Administrative Comafldant 

for Station Commander 

Received 
Sri Phunu Barman 

I 



Annexure- 4 
Station Mukhyalaya 
Station Headquarters 
Rangiya 

3003/1/0/(Ernp) 	 21 Jun 93 

Shri Krishna Das 
s/o Late Bat! Ram  Das 
Viii Dimilapar, P.O. Tamulpur 
P.S Tamulpur, ist-Nalbari (Assam) 

ShriPratul Das 
S/o Shri Sonesqar Das 
Vjll-Djrnjlapar, P.O. Tamuipur 
P.S. Tamulpur, Dist_Nalbari (Assam) 

APPOINTMENT OP CONSY/SEWLS AT DAILY WAGES BASIS 
(CASUAL LABOUR) 

You are hereby employed in this Headquarters for 
the subject post at daily wages basis (Casual labour)wef 
25 Jn  93 to 21 Sep 93 for the period of 89 days. 

Your services will be terminated any time in case of, 
any adverse report tdthout notice. 

Terms and conditions of your service will be governed 
under the provisions of Govt. of Inida, NIn of Def letter 
Nol 83482/Ec/G/org/4 (Civ) (a)/11 04/D(Civ-II) dated 24 Dec 73. 

Sd/-. P.S. Th±rrd 
Manor 

• Off g Adm Comdt. 
for Stn •Cdr 

Copyto: 

V 	 HO 107 Mtn Bde 	The above named individuals are directed 
C/o 99 APO 	 to report' to you for duties wef 25 Jun 

V 93.Please mant daily attendance accol-
dingly and fwd the same by first of each 
month to this HO for preparation of pay 
bill withoQt faii.The indis may please 

V 	
alsb be directed to this HO alongwith 3 
copies of passport size photographs to 

V 

	

	 complete the records and issue becessary 
temp pass. 

3 PflJb 	
V 	

V 
 Ref your sponsorship letter No. 307/2/Q 

C/o99 AP) 	 dated 17 Jun 93. 

2. You are requested to laise with HO 
107 MTh Ede to tie up duties to be 

V assigned to the above individuals. 



• 	 Station Mukhyalaya 
• 	 Station Headquarters 

Rangiya 

3004/1/Q(Emp) 	20 Apr 92 

To 

Nd Habibur Rahman 
Viii Barkukuria P.O. Rangiya 
1 ist. Kamrup (lsam 

APPOINTMENT OF CONSY/SFLS At DAILY IAGES 
BASIS (CASUAL LABOUR) 

1. 	You are hereby employed in this Headquarters-for 
• 	the subject post at daily wages basis (Casual 

Labour) wef 20 Apr to 17 Jul 92 for the period of 
89 days. 	• 	- 

2 	Your services will be terminated any time in case 
• 	of any adverse report without notice. 

3•. 	Terms and conditions of your service will be 
governed under the provisions of Govt.cf India,Min 
of Def letter No. 83482/Nc/G/Drg/4/(Civ) (a)/ 1104/ 
D(C±V-II) dated 24 Dec 73. 

Sd/- Illegible 
Colonel 	• 
Administrative Conjnandant 

fOr StatIon Cornander 

/ 



Annexure - 

Personal No. Nil Pass No. 70/91 

Name in Full Shri Timman 

/ Photograph / 
Height 5' 7 

Name of installation - Stn. HQ Rangiya 	
Sd/ 

Type of Emp - Consy Staff 	
Signature of Issuing Of fr. 

Visible identification ms. : 	
Dt. 22 Jun 94 

(a). Cut  mark at the Rt hand 

middle finger 

Signatures/Left Thumb Impressior 

Valid upto 31g of ecurity 
30 Sep 94 Officer Sd/- 

S d/-. 
The loss of finding of this docus. 
should be reported Stn. Hq. Rngiy 

(To be filled up by issuing autho-
rity) Service cit pers already 
in pOssession iden card with 
photographs nedd NOT have ahother 
photograph on the card. 
This may be issued to Civil Govt. 
Servant not paid from Def Estima-
tes who are on temp duty and not 
in possession of an ideri card. A 
photograph will then to affix to 
this docus., 

I.MinXIX of Defence 
this pass/Iden card 
is the property of 
the Govt. of India 
and must be surren-
dered on termination 
of emp or on tfr. 

2. It is NOT tfr and 
relates only to the 
person describe and 
for insti issued. 

3. To protect it agains 
damage and facilite 
its recovery if lost it 
should be carri. 

4. Impsonation of the auth 
bearer of his codu or its 
bearer of this docu ot or 
destr alteration or tfr 

to another per are penal offce 
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Annexure- 

Personal No. NIL Pass No. 10 

Name in Pull Md. Habibur ahman 
Son ofSh Tahr All 

Height 5' 2" 

Name of Installation Stn HQ Rangiya 

/Photograph) 

Type of Emp_Casual Labour 
daily wages basis. 

Sd/- 

Signature of Issuing Officer 

Visible, Identification Mark 

One black mole on Lt.Arm 

One black mole in 
back 

Date 30 Oct 93 

Valid upto 51g. of Security 

31 Dec 93 	of fr 

Signature/Left Thujnb Impres±on 

In lieu of IAFZ 3050 

Temporary Passes : Consy/ Sw&a 

1., 	Min of Def this pass/Iden card is the property of 
the Govt. of India and must be surrendered on terrnina-
tion on empor on tft 

2, 	it is NOT tfr and relates only to the person describe 
and for insti. issued. 

3. 	To protect it against damage and facilitte its 
recovery if lost it should be carri. 

4, 	impEsonatjOn of-the auth bearer of this docu or its 
bearer of this docu or its sestr alteration or tfr 
to another per are penal offeces, 

5. 	The loss of finding of this should be reported 

•.......(To be filled up by issuing authority). 

Service Civ pers already in possession iden card with 
photographs need NOT have another photograph on the card. 
This may be issued to Civil Govt. Servant not paid from D f 
Estimates who are on temp duty and not in possesion of aft 
iden card. A photograph will then to affix to this docus. 



A nnexure - ¶ 

personal No. Nil Pass No. 113/93 
/ PHOT OGRAPH/ 

Name in Full Phnu Barman S/o Shri 
Chandra Barman ill Barkhola 

Height : 5' 8" 	 Sig of Issuing Of fr 

Name of Installation : Stn HQ Rangiya 

Type of Emp Consy/Sfwla (Temp) 	Valid upto 5ig of  
Security 

Visible jdentification Mks :, 	31 Mar 93 Of fr 

 

 

In lieu of IAFZ 3050 

Temporary Passes : Consy/Sfwla 

Miri of Def this pass/Iden card is the property 
of the Govt. of lndia and must be surrendered on 
termination on emp or on t. 

It is N9T trf and relates only to the person 
describe and fori.nstl issued. 

To protect it against damage and faciliate its 
recovery if lost it should be carri. 

Impersonation of the auth bearer of this docu or its 
bearer of this docu or its sestr alteration or tfr 
to another per are penal offeces. 	 - 

5 	The loss of finding of this should be reported 
(To be filled up by issuing authority). 

Service Civ pers already in possession iden card with pho- 
tographs need NOT HAVE ANOTHR PHOTOGRAPH ON THE CARD. 
This may be issued to Civil Govt. Servant not paid from 
Def Estimates who.are on temp duty and not possession of 
an iden card. A photograph will then to affix to this docus 



Annexure_) 

Personal No. Nil Pass No, 26/91 

Name in2ul1 Nd. Monir Au 	 /PHOTOGAPH/ 

Height 5' 7" 

Name of Instalãation : Stn HQ Rangiya 

Type of Emp : Consy Sfal 	 Sig of Issuing Offr 

Visible identification Mks : 	 Dt. 22 Jun 94 

Valid upto Sig of Security 
(a) One mole at the left site, 	 Officer 30 Sep 94 

of the throat 

Signatures/Left Thumb Impression 

Sd 

I 

In lieu of &AFZ 3050 

Temporary Passes : Consy/Sfwla 

Min of Def this pass/Iden card is the property 
of the Govt. of India and must be surrendered on 
termination on emp or on tfr. 

It is NOT tfr and relates only to the person describe 
and for instl issued. 

T0 protect it against damage and faciliate its 
recovery if lost it should be carri. 

Impersonation of the auth bearer of this docu or its 
bearer of this docu or its sestr alteration or tfr 
to another per are penal offeces. 

The loss of finding of this should be reported 
(To be filled up by issuing authority). 

5ervice Civ pers already in possession iden card with photo-
graphs nee NOT have another Photograph on the card. This 
may be issued to -ivl Gout. Servant not paid from Def 
Estimates who are on temp duty and not possession of an iden 
card. A photograph will then to affix to his docus, 
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Station Mukhyalaya 
Station Headquarters 
Rangiya 

3004/1/Q(Emp) 	20 Apr 92 

To 

Name : Md. Habibur Rahman 
VIll Barkukuria, P.O. Rangiya 
D13t. Kamrup (As sarn ) 

APPOINTMENT OF CONSY/SF1AS AT DAILY JAGES 
sis (CASUAL LABOuR). 

You are hereby employed in this Headquarters for the 
subject post at daily wages basis (Casual Labour) 
wef 20 Apr 92 to 17 Jul 92 for the period of 89 
days. 

Your service will be terminated at any time in case 
of any adverse report withoUt notice. 

Terms and conditions ofyour service will be governed 
under the provisions of ovt. of India, Miii of Def 
letter 1io. 83482/EC/G/Drg/4/(civ) (A) 11004/D(Cj_II) 
dated 24 Dec 73. 

Sd/_ Illegible 
colonel 
Administrative Conijnandant 
for 5tation Commander 
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Pass No. 118/93 

Name in Ful: Shrj Pratul Des 
S/o Shri 5oneswar Das 

Height : 5' 2" 

Name of Installation : Stn FIQ Rangiya 
Type of Emp : Consy 5taff 

Visible Identification I1s : 

A block mole over right 
coller bone 

A scar mole over right 
forehead 

Impression 

/PHOTOGRAPH/ 

Signature of Issuing 

Dt. 27 Apr 95 

Signature of 
Security Of fr 

Valid upto 

31 Jul 95 

31 fcit.95 

I., 

In lieu of IAFZ -3050 

Temporary passes : COnsy/Sfs 

Mi_n of Def this pass/Iden card is the Property of the 
Govt. of India and must be surrendered on termination on emp or on tfr. 

It is NOT tfr and relates only to the person describe and for inst3. issued. 

3 	To 
protect it against damage and faciliate its recovery 

if lost it Should be cern. 

	

4. 	
Impersonation of the auth bearer of this docu or its bearer 
of this docu or its sestr alteration or tfr to another per are penal offeces. 

	

5. 	
The loss of finding of this Should be reported 
...... (To be filled up by Issuing authority). 

Service Clv pers already in Possession i_den card with Photographs 
need NOT hae another Photographs on the card. This may be issued to Clvii G

ovt. Servant not paid from Def Estimates who are on temp 
duty and not POssession of an i_den card. A 
affix to his docus. 	 Photograph will then to 
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Annexure- 

 

Pass No. 119/93 

Name in Ful Sri Krishan Das 

Son Shri late Bati. Ram Das 
Height : 5 1 4' 

 

/Photograph/ 

Name of Installation : Sth iiQ Rangiya 

Signature of Issuing Of ft 
Type of Emp : Consy Staff 	

Dt. 27 Apr 95 
Visible Identification Marks : 

Signature oflid upto Cut over the left side 	Va 	
Security Offr forehead. 	

31 Jul 95 
Black scar over middle 
side of right nipple 

Signaturep%eft Thumb impression 

In lieu of IAFZ - 3050 

Temporary passes : Consy/Sfwls 

Min of Def this pass/Iden dard is the property of the 
Govt. of India and must be surrendered on termination 
on emp or on tfr, 

It is NOT tfr and relates only to the person describe 
and for inst]. issued. 

Impersonation of the auth bearer of this docu or its 
bearer of this docu or its sestr alteration or tfr 
to another per are penal offaces. 

To protect it against damage and Laciliate its 
recovery if lost it should be carrl. 

The lose of fjfldiflG of this shouIbe reported ..... 
(o be filled up by issuing authority). 

Service Civ pers already in POssession iden card with 
photographs need NT have anpther Photographs on the card. 
his mak, be issued to Civil ovt. servant not paid Def 

Estimates who are on temp duty and not Possession of an iden 
card. A photograph will then to affix to his docus. 



Annexure - 13 
Personal No. N 1 

 1 Pass No. 22/91 

Name in Full bhri Bharat Das 

Height 51 711 

Name of Installation : Stn. HQ Rangiya 

Type of Em : Cnsy Staff 

/Photograph/ 

Visible identification 
Mks 

Sig of Issuing Offr 

Dt..22 Jun 94 

(a) Deep black colour mole 
at the I&ft side of 
t:e stomac 

Valid upto 

30 Sep 94 

31 Pec 94 

5ig of Security 
Offr 

Signature/Left Thump Impression 

In lieu of IAFZ 3050 

emporary pass  

Min of Def this pass/Iden card is the property of 
the Govt. of India and must be surrencered on 
termination on emp or on tfr. 

It is NOT tfr and relates only to the person 
decrjbe and for insti issued. 

o protect it against damage and faciliate its 
recovery if lost it should be carri. 

Impersonation of the auth bearer of this docu or it 
bearer of this docu or its sestr alteration or tfr 

to another per are penal offeces. 

he loss of finding of this should be reported 
(T0 be filled up by issuing authority). 

Service Civ pers already in possession iden card with 
photographs need NOT have an8ther photographs on the card. 
his may be issued to Cj1 ovt. Servant not Daid from Def-

Estimates who are on temp duty and not POsses±sion of an 
iden card. A photograph will then to affix to his docus. 



AnneXUre 

/ PHOTOGRAPH/ 

personal No. Nl Pass No. 18/91 

Name in full : Sh. Deben Chandra 
Rajbanshi 

•1' 
Height : 51 7 

Name of installation : Stn HQ Rangiya 

Type of Ernp : Consy Staff 

Visible identification Mks : 

Sig of Issuing Offr 

Dt. 22 J,n 94 

(a) One black mole left side of 
the Rt ear. 

Signature/Left Thwflb Impression 

sd/- Debendra Chandra Rajhaflshi. 

Valid upto 

30 Sep94 

Si of Securj 
Officer 

In lieu of IAFZ 3050 

'1emporary Pass  

Min of Def this pass/Iden card is the property of the 
Govt of India and must be surrendered on termination oi 

emp or on tfr. 

It is NOT tfr and relates only to the person describe 
and for instl issued. 

To protect it against damage and faciliate its 
recovery if lost it should be carri. 

Impersonation of the auth bearer of this codu or its 
bearer of this docu or its sestr alteration or tfr 
to another per are penal offeces. 

The loss of finding of this should be reported 

(To be il1ed up by issuing authority) 

Service Civ pers already in possession iden card with photo-
graphs need NOT have another Photographs on the card. This 
may be issued to Civil Govt. Servant not paid from Def 
Estimates who are on temp duty and not possession of an iden 
card. A photograph will then to affix to his docus. 



( 33 , - Annexure- / 

Pass No. 12/91 	
/Photograph/ 

Name in h ull : Keshav Das 
1 Signature of Issuing Off r. Height : 5S 7 	

Dt. 27 Apr 95 
Name of Installation : Stn HO Rangiya 

Type of Emp : Con3y 5taff 	Valid upto 
Visible Identification Mks : 	3 Jul 95 

(a) One cut mark about 1" just behind the 
left hand. 

Impress ion 

Signature of 
Sedu±ty Of fr. 

In lieu of IAFZ - 3050 
'emporary Pass 

.1. 	Mm 	f Def this pass/Iden card is the property of 
the 'ovt. of India and must be surrendered on 
termination on emp or on tfr, 

It is NOT tfr and relates only to the person describe 
and for insti issued. 

io protect it atamnst damage and facillate its 
recovery if lost it should be carri, 

Impersonation of the auth bearer of this docu or its 
bearer of this docu or its sestr alteration or tfr to another per are penal offeces. 

he loss of finding of this should be reported ...... 
(To be filled up by issuing authrotjty), 

Service Clv pers already in Possession iden card with 
Photographs need NOT have another Photographs on the card. 
This may be issued to CiVil govt. servant not paid from Def 
Estimates who are on temp duty and not possession of an iden 
card, A Photograph will then to affix to his docus, 



Annexure- 

Persclnal No. Nil Pass No.69/91 	 /Photograph/ 

Name in pull Sh Megh 1t'ath Karmakar 

Height 5' 9 11  

Name of installation : Stn H Rangiya 

Type of Emp : Consy Staff 	
ig of Issuing Offr 

Visible Identification Mks :- 	dt. 10 Jun 94 

(a) Black mole at the it side OfValid upto 
Chest. 

ft 

Signature/Left thumb Impression 31 Aug 94 

29 Nov 94 

5ig of Security 
offr 

In lieu of IAFZ 3050 

Temporary pass 

in of Jef this pass/Iden card is the property of the 
ovt. of India and must be surrendored on termination 

on emp or on tfr. 

It is NOT tfr and relates only to the person describe - 
and for instal issued. 	 - 

To protect it against damage and facilie its 
recovery if lost it should be carri. 

Impersonation of the auth bearer of this docu or its 
bearer of this docu or its sestr alteration or tfr 
to another per are penal offeces. 

The loss of finding of this should be reported 
(To'be filled up by issuing authority), 

Service Clv pers already in possession iden card with 
photographs need NOT have another Photographs on the card. 
This estimates who are on temp duty and not possession of 
and iden card, 	photograph will then to affix to his docus. 
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M.Chand 
Advocate 

do A.Rahrnan 
South Saranja 
Bye Lane 7 
Lachitnagar 
Guwahati-781007 

LEGAL NOTICE 

To 

The Secretary to the Govt. of India 
Ministry of Defence 
New Delhi 

The Administrative Commandant 
Station Headquarter, 
P.O. Rangiya, 
Dist. Kamrup 
Assam 

Sir, 

Under the instruction of mi clients 

Sri Phunu Barrnan, Son of Sri Shandra Barman, 

Village-Borkhopa, P.O. & P.S. Tamulpur,Dist-albari, 

Sri Krishna Das, Son of Sri Bat! Ram Das, Village- 

Dimilapar, P.O & P.S. Tamulpur, Dist. Nalbari 

3, 	Sri Putul Das, Son of Sri Soneswar Das, Village- 

Dimilapar, P.O. & P.S. Tamulpur, Dist. Nalbari 

Sri Timal, Son of Sri Bangla Dhubi, Village-Changsari, 

P.O. & P.S. Changsari, District-Kamrup. 

Sri Rm Avtal Singh, Son of 5etty Singh, Village-

Borkhopa, P.O. Borkhopa, P.S. Tamulpur, Dist_Nalbari. 

Sri Madan Charidra Kalita, Son of SrI Gopal Kalita, 

Village Baranghati, P.O. Barahati, P.S. Kaya 

List. Kanrup. 

Sri Uttam Nath, Son of Sri Siva Ram Nath, Village-

Balai Bill, P.O. & P.S. Changsari, Distric -b-Kamrup. 

U7- 
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8. 	Nd. Habjbur Rahman, Son of Nd. Taher All, Village- 

Borkukuria, P.O. & P.S. Rangiya, District_Kamrup. 

9 1 	Sri Earat Chandra Das, Son of Sri Ganga Ram Des, 
Village Jera Kahra, P.O. Jera Kaha, Dist. Kamrup 

10, 	Nd. Monir A11, Son of Nd. Fazar All, Village- 

Dora Kahara, P.O. Dora Kahra, P.S. Kamalpur, 

Shri Deben Chandra Rajbanshi, Son of late Kali 

Charan Rajbanshj, Vill_Boragog, P.O. Dorakahara, 
District. Kamrup. 

Sri Megh Nath Karmakar, Son of Sri Ganga Karrnakar, 

Village_3aij, P.O. Dorakahara, P.S. Kamalpur 
Distrjct_KamrUp 

I do hereby give Ybu this statutoty notice on the 

.ollowing grounds. 

	

1, 	That my clients are Presently working as Casual 

Safaiwala under the Administrative Commandant, Station 

Headquarter, Rangiya in various unit of the Station Head-

quarter, Rangiya on different dates since 1978 onwafds. 

	

2. 	That my clients are engaged for long period under 

your establishment and the nature of work entrusted to 

them are in the nature 132xWork permanent i.e. loading/ 

Unloading of rations, grass cutting, Safai, Gardening, 

Plantation despatch work in office in the Army Cam which 

are situatied at Tarnulpur, Rangiya and Changsarj, These three 

Ay Camp have Occupied a few acres of land and all my clients 

are engaged for maintaining of these three big camp areas, 
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3. 	That, now my clients are being paid Rs. 30.20 per 

working day on No work No Pay Basis whereas all other 

Conservancy Safaiwalas who are performing exactly 

siilar work are being paid minimum of the Pay Scale 

plus other allowances as admissible to Central Govt. 

Employees w.e.f. August/1994 following Judgement and 

°rder passed in O.A. No. 264/93, O . A. No. 265/93, and 

2 28/93 by the Central Administrative Tribunal, Guwahatj 

Bench, Guwahati but my clients have been deprived minimum 

of the Pay Scale whereas other Safaiwalas are receiving 

minimum Pay Scale as wellc-w other allowances and their 

services are also under the process of regularisation 

in terms of the Judgement and order passed in the aforesaid 

cases particularly the applicants of O.A. No. 228/93 have 

already been regularised. My clients approached your 

good office for payment of minimum of pay scale and for 

regularisation of their services w.e.f. August/1994 

but no action has been initiated till date. The arrear 

of minimum of pay scale from August 1994 as paid in the 

month of August/1995, but the same has not been paid to 

my clients. 

Be it stated that most of my clients are senior 

than the applicants of O.A. No. 228/93/O.A. No. 264/93 

and 265/93 but no action has been taken for payment of 

minimum pay scale and regularisation of services of my 

clients. My clients are entitled to Pay Scale of Rs. 750-

940/- per month plus other allowances. 

UZG, d ',~' j- 
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4e 	That my clients have rendered more than 240dys 

service in every year since their engagement in duties 

under the establishment. Now they are entitled to get 

minimum pay scale and regularisation of services. 

5. 	That my clients aredemanding minimum of pay scale 

with effect from August/94 and regularisation of their 

services within 30 days from the date of issue of this 

Legal Notice otherwise they will be compelled to take 

appropriate legal action for reciressal of their grievances. 

Under the facts and circumstances I request you 

that you will take necessary steps to pay minimum of 

the pay scale to my clients with effect from August/94 

and services be regularised immediately. otheriise they 

will seek appropriate legal action for redressal of their 

grievances. 

I hope, you would be kind enough to treat my 

clients equal with the applicants of aforesaid 0.A.s 

and extend the benefit of minimum pay scale as well as 

regularisation like the applicants of O.A. 228/93,264/93, 

265/93 and it is reliably iearnt that the applicants of 

O.A. 2 64/93 are also paid minimum of the pay s cale and they 

are also going to be regularised whereas my clients 

being senior to the applicants of O.A. 264/93 deserve equal 

treatment in the matter of payment of minimum of the pay 

scale as well as regularisation. My clients are now deprived 

from the minimum of pay scale every month as counterpart 

having entrusted similar workre being paid minimum of 



3 Y 	 Annexure- I (Contd.) 

the Pay scale therefore I would like further to 

request you to make immediate payment of minimum of the 

pay scale with effect from August 1994 and,regularisation  

failing which my clients will take shealter under the 

Law of the Land for redressalof their grievances and you 

will be liable to bear the costs and consequences of the 

Legal Proceedings. 

-4 

Yours Sincerely, 

Date : 	 Sd/p M. Chanda 

Place : Guwahatj 
	 Advocate 

0 

U  OA d ""'k LF 
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CENTRAL ADMINISTRATIVE TRIUNAL, GU1A1-U'AT I BENCH 

Original Application No. 264 of 1993 

Date of Order : This the 5th Day of September, 1995 

Justice Shri M.G.Chaudhari, VjceChairman 

Shri G.L.Sanglyine, Member (Administrative). 

Shri Nripen Das 

Nd, Khalil All 

Shri Sunil Das 

Shri ora Ram 

Shri Umesh Das 

Shri Bhairo Lohar 	 .... Applicants 

-versus- 

Union of India 

through Secretary to the Govt,  of India 

Ministry of Defence, New Delhi. 

Additional Director General of Staff Duties (SDGB) 
General Staff Branch, Army Headquarters, 
DHG,, New Delhi-110011 

Administrative Commandant, 
Purv Kaman Makhyalaya 
Headquarters, Eastern Command, 
Portwilliam, Calcutta-700 021 

Administrative Commandant, 
Station Headquarters, Rangiya 
C/o 99 APO 

By Advocate Shri A.K.Choudhury, Addi. C.G..C. 

ORDER 

CHAUDHARI  

The six applicants who are employed as Conservancy/ 
Safaiwalas under the Station Headquarter, Rangiya (ssam) 

on different dates since 1982 onwards on daily wage basis at 

the rate of Ps. 30.20 per working day on No work No pay basis, 

claim that having regard to the length of service for which 

- - w . 	Im4 
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they have been engaged on casual basis they have become 

eligible for beinq regularised but the respondents not 

having done so injustice is done to them and therefore they 

have approached the Tribunal by the instant O.A. seeking a 

direction to the respondents to regularise their services 

with all consequential service benefits including monetary 

benef its from the respective dates of engagement fixing pay 

at the minimum of the scale and not to terminate their 

services till regularisation. 

2. 	The respondents contend that the services of the 

applicants cannot be regularised as regular posts are not 

authorised to the field station and they are also not entitled 

to regular salary and other allowances as they were engaged 

purely on daily wage basis depending on the actual requirement 

on ground and they were removed from services when not 

required subject to number of field units remaining in the 

field station. They further contend that although the higher 

authorities have issued administrative instructions regarding 

regularisation of Conservancy Safaiwalas subject to fulfilling 

the conditions and they were employed against regular posts 

which were created prior to 3.1.94 based on the recommendation 

of a Station Board of Officers but since Rangiya and other 

stations are not authorised any regular posts of Concervancy 

Safaiwalas being field station, the applicants are not 

entitled to be regularised. Thus according to the respondents 

since the employment of the applicant is not of permanent 

nature at Rangiya the applicants are not entitled to get the 

reliefs sought by them. According to them the applicants have 

been engaged on Stop gap basis and are purely temporary and 

that the requirement of the job decreases as and when field 

unit is left out of the field stations. Some of those posts 

ceased to exist resulting in disengagement of the casual 

employees like the applicants. The respondents have stated 

. - 
CXrIIAk 

j"J' 

I' 
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that the services of the applicants were no longer required 

due to moving out of field units and they were therefore 

disengaged. 

3. 	It however appears from the application that on the 

date on which it was filed i.e. 20.12.93 the applicants were 

engaged and by interim order dated 22.12.95 the Respondents 

were directed not to disturb their engagement as casual 

employees. The applicants therefore appear to have continued 

to be engaged till now. 

40 	Mr. Sarkar, the learned counsel for the applicants 

with due amount of justification submitted that having regard 

to the welfare policy of the State and the view expressed by 

the Hon 1 ble Supreme Court time and again in several cases the 

respondents cannot avoid to regularise the services of the 

applicants on the ground that there are no posts since factuall 

at all the trnes the services of the applicants have been 

needed. Our attention is pointedly drarn to the observations 

of the Supreme Court in Rajesh Kumar Son! & Ors. Vs. Ministry 

of Environment & Forest and Wild Life & Ors. (1992) 21 ATC 401 

wherein regularisation was directed in respect of employees 

who had been working for more than 4 to 5 years as that gave 

the impression that there was regular need for the employees. 

This exactly is the submission of Mr. Sarkar as noted above. 

Our attendtion has also been drawn to the decision of the 

Supreme Court in Rattan Lal & Ors. Vs. Lt. Governors & Ors. 

(1992) 21 ATC 402 in which also the Supreme Court was pleased 

to direct the Delhi Administration to absorb the casual 

employees under the scheme for absorption of casual labourers 

made effective from October, 1988. 

5. 	Mr. Sarkar places stng reliance upon the order of this 

Tribunal in O.A. 228/93 dated 28.7.94 relating to similar 

Conservancy staff as the applicants at the same Headquarter, 

	

rd 	T 
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namely, Rangiya, under the present respondents. It was held 

that the break in service of thos applicants was artiiial. 

and that cannot be encouraged being disadvantageous to the 

casual labourers and was likely to defeat their rights and 

having regard to the continuity of their service and the 

principles and guidelines for regularisation and fixation 

of minimum pay scale enunciated by the Supreme Court in 

various decisions the applicants (in that case) were 

entitled for regularisation but only after obtaining sanc-

tion for the posts. The respondents were however, directed 

to,pay those applicants the minimum of the appropriate pay 

sqale of class Iv category as Safaiwalas. The respondents 

were consequently directed to make corranunication with the 

Headquarter to obtain sanction for regularisation of those 

applicants within a period of six months and not to termi- 

nate theri services till they were regularised and in the 11 
meantime to pay them the minimum of the pay scale. The 

respondents accoordingly moved for obtaining sanction and 

Mr. Sarkar now states that according to his instructions 

some of thos applicants and some other Safaiwalas have been 

regulanised. According to the learned counsel therefore 

similar course may be directed to be adopted in respect of 

present applicants, 

6. 	The facts of the instant case reveal that the servi- 

ces of the applicants are being availed eversince 1983 

onwards. Having regard to the preponderance of judicial 

opinion and the welfare policy of the State we are obliged 

to take the view that the applicant deserve to be considered 

for regularisation. That however cannot be directed straight 

away unless there are posts available against which their 

regularisation can be considered. The posts against which 

the applicants are engaged are not regular sanctioned posts 

as stated in the written statement. Even in the order in 

I 
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O.A. 228/93 it was noticed that the regularisation was 

dependent upon sanction of the posts. It is therefore clear 

that unless posts are sanctioned by the Government of India, 

Ministry of Defence, it would not be possible to regularise 

the applicants. We do not think that it lies within our 

province to direct the Government of India to sanction the 

posts under all circumstances. However, even though the power 

is exclusively vested with the Central Government to do so, 

we have no reason to believe that it will not be exercised 

suitably having regard to the overall circumstances parti-

cularly the view expressed by the Hon'ble Supreme Court from 

time to time and the decision in O.A. 228/93 while considering 

the question of sanctioning further posts against which the 

applicants Can be regularised. 

7. 	The Government of India have framed a Scheme for grant 

of Temporary status and Reglarisatjon of casual workers 

namely, "Casual Labourers (G'ant of Temporary Status and 

Regularisation) Scheme of Goverent of India 1993" for 

persons on dai.ly  wages basis in Central Government offices. 

e have no reason to think that it is not applicable to the 

workers under the respondents. The applicants therefore ought 

to be considered thereunder, If the scheme is not applicable 

it is high time that it is extended to workers under the 

respondents or similar scheme is prepared for them. 

8. 	Mr. A.K.Choudhury, the learned Addl. C.G.S..submjttod 

on behalf of the respondents that the Army Headcruarters/ 

Ministry of Defence have not found it essential to,sanction 

regular posts at the field station, Rangiya and in the absence 

of such sanction the question of regularisationf the 

applicants does not arise. He further submitted that as the 

engagement of the applicants is on daIly wage basis they  
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cannot claim to be paid at the pay scale of class IV 

category. We have dealt with the first aspect in the fore-

going discussion. On the second aspect we follow the earlier 

'decision (in O.A. 22/93) and hold that on equitable grounds 

the applicants should bd paid wages at the rainimim of the 

pay scale of Grade IV employee and If sanction be necessary 

that should be accorded early. 

9. 	In the result following order is passed : 

1. The respondents are directed that if the posts 

of Conservancy/Safaiwais have been sanctioned by this 

- time for Station Headquarter, Rangiya then the regu-

larisation of the applicants be done in accordance with 

the rules against those posts. 

If there are no sanctioned posts then we direct 

the respondents No. 3 and 4 to move the respondents i 

S and 2 for sanctioning the posts of Safaiwalas at 

Rangiya Station Headquarter to facilitate the regula-

risation of the applicants, 

Alternatvely.we direct that the benefit of 1993 

Scheme (mentioned above) may be considered to be 

extended to the applicants or steps may be taken to 

prepare a similar scheme for the employees like 

applicants serving under the respondents if the said 

scheme is not found applicable to them and extend the 

•benefit of the scheme as may be framed to the applicants 

We recommend to the respondents to take the 

aforesaid steps as early as practicable and extend the 

benefit thereof to the applicants to the extent possible 

It is hoped that the respondents will take the aforesaid 
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steps within a period of six months from the date of 

communication of this order and deaiwith the question 

of regularisation of the applicants in the light of the 

same. 

v) 	In order to enable the respondents to consider 

taking the above steps the interim order dated 22.12.93 is 

hereby extended till 21.3.1996. 

vi. The respondents are also directed to pay the 

minimum of pay scale to the applicants from the date of 

filing of the O.A. i.e. 20.12.93 till date and continue to 

pay the same during the currency of the interim order. 

Arrears from 9.12.93 of the difference of pay upto the end 

of September, 1995 to be paid and future payent to be 

continued from 1st October 1995 	at the rate of 

minimum of the pay scale for Class-IV category of Safaiwalas. 

O.A. is disposed of in terms of the aforesaid order. 

No order as to costs. 

Sdl- Vice Chairman 

Sd/- Member (Admn) 
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IN THE CENTPAL !DMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAFIATI 
	 - 

Aj 

In the matter of g 

No.100 of 1996 

hri. Uttam Chandra Nath & .Others 

-VERSUS- 

The Union of India & Others. 

-AND- 

In the matter of s 

Written Statement submitted by the Respondents 

No.1.2.3 and 4. 

• 	WRITTEN STATEMENT 

The humble Resp0ndefltS submit their 

Written Statements as follows 8- 

1hat with regard to statements made in Paras 

1 to 5 0  the Respondents have no comments. 

That after receipt of the notices from the 

flonthle Tribunal alongwith copies of O.A. 

No. 100/96, the cases of all the applicants 

have been throughly examined and all the 

applicants have been regularised in their 

services except the applicant No.6 0  Shri 

Timal Son of Shri Bangla Dhubi as he is over 

age by 14 yearS. 

Annexure-_W1 .  is the photocopy of 
regularisation Order of the applicants. 

Annexure... R12 is the photocopy of non 

regularisation order of the applicant 

No.!. 

0 • • 	2 . . . . 
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3. 	That the Respondent N0.4 0. who is the Controlling 

authority of the applicants sent a.letter NO 

3004/1/CC6/Q dated 2.11.1996, to the Deputy 

Regi strar, Central Administrative Tribunal intimating 

the facts of regularisation of the applicants except 

applicant No.6 but the same  was not accepted by 

the Hon'ble Tribunal as no copy of Order regularising 

the services of the applicants and hence this 

Written Statement have been submitted enclosing 

the copies of orders at Annexure El/i, R/2. 

	

4 4, 	That it is also $X,f humbly submitted that in future 

no correspondences be made with the Office of the 

Honble Tribunal:  except the engagd Counsel. 

	

5. 	That in view of regularisation of the applicants 

the services, the Respondents do not intend to give 

any comments of the statements made in Paras 4 to 13 

of the application. 

VERIPICATION 

I, Colonel APS Yadav, Administrative commandant 

H.Q •  Rangiya Respondent No.4, being competant do hereby 

solmnly declare that the statements made in Paras 1,2, 3,4 

and S. of the Written Statement made above are true to 

my knowledge and I sign . the verification on this 

th day of March, 199; at R4iya, 

S 
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REGULAR APPOINTMENT LETTER 

1. With effect from Ci NOV 96 your services is hereby 
regU1arisO(I as permanent civiiin Conservancy Safdiwaiafl 
(class IV enpioyee) at Station }ieadquartcrs, Ranglyct at the 
pay sca2.o of 750-12.-870-EB14940 per month plus .11owancee 
as adnissible subject to rolexatiofl of pay by the Government 
from time to tjne. 

2o You are hereby directed to report to AdministratiVe 
Cctimandant Station Hoaqukrters, Rangiya for your Conservancy 
duties 

( 
1RS Panwar 
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5th Cd: 

4$4'ç C  

I 

SI 

3 



7 

) 

St 
•' 	

::.1_ 

.- 	 - 

• 	 '.. 	 :- 	.•-,; - 	.1 	 - 

;. 	 -' 	•-:' 

	

;, 	
-:-- 	 •- 

• 	
- 	 ••i__ 

- 

- 	
• 	.— 	t__..._e •. 	-e.. 	 .. 	 • 	 --.. 44# 	 -. 	 -, 	 • 

•,-,.".... 	 • 	H. 	 .-' 	-.4- 	' 

-—'•- 	 ' . 

	

- 	 . 

I 	 I 

	

I2CLA_&_c 	• 	
c14: 

Das 

OLI  

F 



AW 

5--' 

q 

*4. 	• -- - 	 MW - ~ 	 -- - S -p 	 •_4_5 - S S 

.!4. 	L •- 

'j.... 
• 

Lj 

4.  

Qht 	

S 	 S 	

S.. 

C4.-( L7j 

17. 

'S 

I 

.1 



H 
I 

I 	 I .tEt 1r , 
- 	. . 

: 	. 
sh 	Nth 

TZ 	cr 

.J$L 

Ø ubw ! 	 tr •t:; 	'. 

I11 	V4Zt 4Vi1it% 	OrCy •1- 

ftt 	tt1 	T 	rjrtrs, 

ii4 	bjt 

 

tz vGl4ox4,ticn 4 	r 	b 

31 Cty 	t Ur' 

.t13 O 	O1 	G*441) p4t 	C-th ;'i!1 	J.10 	ari:r 
t'1 

Ctoi 
 

tj(tO to tLi. 
fOU are Ij tllv , cit 	tI Lc r 

Ct 	tti 	ur'rp 	. .riy1 	fc r;ut 

11 

14 

ar31 r 

L 

a 

0 



- 
I I ' 

.t-.t1oi I 

-. 71 354 

:-h 	!JCr(ir. 	cl 	iin;hj 

•• t f 

1. 

	

With 	±.E:ct trOill 01 Nov 9 	your - iu iz,hrby 
rc&t Civi1i.0 C 	v.ncy 

(c14 	v 	iLoy) 	t çjiya 	t .tho 
py 6cile O 	$ 	5012 	1O-.14-.94O pr ioiti pius 	i11oince 

Ui 	iL1 	u)jLct to 	IL( O 	 by Ola Guvrmnt 
trQsu ti. to tj. 

• 	
. 	 .'QU 	 t 	i•.1 • ' LC. 	g.!.i1t.rutjva 

• 	 . 	 C.-L.jCLA 	 • 	 II L,f ur 	
' 

• 	
0 

• 	 • 	

• 

0 00  

0 	 . 	 • 

• I 

ft 



I- - 

• I 	•.. 

.1 

.. tcn t 
tUc) lio. 

i 

2- 	Z! 

t tci O*ZØ 9e,w: 	 iy 4e 	 ; 

	

8tt4 	flj 
*t4cji Iqw, ? t 

- 	 L2JeCt t1 	 t 	Cyernt 

• 	 • 

;yA tr your 

II- 	 - 

	

r 	 - 



-:—:- 

Vil 

	

t.6.tGft 	 i--. 

	

141 	:1 

L ,  

• 	- 	•.•-; 
r 	-' 	t1 1•4)• 

- 	'• 	- 	I,•_ 
- 	-- 

-.: 
1 

I. 
-I 

I. 	1 • 	4. • 	-t 	• 	•jfl1 	• 	• 	
•, t 

• 	
I 

-C 	m 

I '•p 

• 	
Nd Manir All 

---; • 

-• 	- 	- 	 t;L;L 	/ - - 
- 	_•1-*--- 	.1- 

- 	- 	:- 

t4ith c1k* tctit O 	9jour VCGL 	i* 
Irf4.ddca 	ciut 	1vtfl..n rv1sCy At 

ZY 	Qy*4) 	t.Lit.l 	' LrtA:zf. 	(dfly4 	tZq 	',tv 

c!y 	i1e oe P 	bO 	r'1. 	494C' p 	zUIs plwi .11c. -•i:&) 

• 	
A 	 ubjout to 	i 

•.: 
ic'fl o P&AY by th 

° 
- 	I .  • 	• 

,• 	 hOrCy L*CZi - 	L VJIt-LV. 

• Cir ç 	Zit44c fr 	or 

- 	 • 	- 	 .• 	I I 	 4 

• 	-,•- 

1  
1 	/ 

	

_•p 	' . • I 	• 	 •' 

• 	• 	-I 
-.1 _'-..--- 

• ( 	 ) 
• • riçj 

• 	 I 	A 	OL ' 	 • cdx 

sm 



'S 

/ 

lb s.Lt.tL 	. 

•. 	•IL1 

ih Dhdrat. ch 
C. 	tIZT"' 

_-- t-*. - .• - - 

1.. 	•1.Lu 	.t 	t..t. 	• .4tN 	tkc? 	y4...&Ar .. .L'i 	 i UY 
.k4.. .sa'.Ssit. . 1v i l :L—o  

LL$.jt.4 ,*../ 	.L L.... 	 . •... 	 s..-.. ..L 	¼.L..... 

tLi u 	; 	 tt4 

LU 	Li 

'tc 	 it t, 

I 	• 4 •.;i £.. 	cur 

C\i 

p 



—.. ; 

-, 

- 	 p 
2c 4/1/CC..6/ 

Jhri Timnar 
C/O S21 A$C On 
C/O 09 iPO 

1, 

 

C. 

iy-iC1 35' 

rJcc c 

It is intimated that you he not fulfilled the 
Qce criteria for regular appointrncnt a pr tcrrn an 
ccnciitjons proscribed for the pot, 

2 	In rie,y of the above, you are hereby noticed th:t 
your zvrviccs will be tci.ii.th'zteci w ith effect froc 
i)!. J 1997 or before. This isfor your info please. 
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